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rashtra, Gujarat, Andhra Pradesh, 
Union Territory of Goa, Daman and 
Srtti, etc

<d) The income from the properties 
and vocation is treated aa personal in­
come of H H Afa Khan and not as 
the income of the community headed 
by him. He is assessed as a non* 
resident individual in respect of the 
above income

(e) No amount out of the income of 
H H Aga Khan has been remitted 
abroad for the last ten years

Steps to augment aoconunodatlen (or 
Toarts* in Ladakh

6043 SHRIMATI PARVATI DEVI 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state 
the steps Government propose to take 
to augment the accommodation facili­
ties for tourists in Ladakh9

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURU- 
SHOTTAM KAUSHIK) The Central 
Department of Tourism has no schemes 
at present for augmenting tourist ac­
commodation in Ladakh It is how­
ever understood that besides the exist 
mg accommodation m Leh about 3 
new hotels/paying guest accommoda­
tion have come up in the private sec­
tor and the State Government has also 
plans to provide tented accommodation 
at Kargil and Leh to meet the require­
ments of tourists for accommodation 
m Ladakh.

Companies Issuing Shares to Public

6045 SHRI NATWARLAL B PAR- 
MAR Will the Minister of FINANCE 
be pleased to state

(a) whether it is a fact that the 
companies issuing shares to the public 
do not generally allot shares to the 
small investors and the Bombay Stock 
Exchange also neglect them,

(b) whether it is a fact that the 
present method and scheme of allot

ment of shares la detrimental to 
mall investors,

(c) what steps Government propd«* 
to see that rich persons do net cornea 
stock exchange* and instead small in* 
vestors be afforded opportunities to 
apply for new issues, and

(d) whether Government propose to 
issue instructions or guidelines for the 
good of small investors, and If so, the 
details thereof?

THE MINISTER OF FINANC* 
(SHR H M PATEL) (a) No, Sir

(b) No Sir
(c) and (d) Government has al­

ready issued instructions in January, 
1961 and again in July 1972 to all the 
Stock Exchanges stating that appli 
cants in lower category particularly 
those who apply for S or 10 shares if 
the shares are of Rs 100 each or for 
50 shares or 100 shares if the shares 
are of Rs 10 each are to be given due 
weightage by reducing the number af 
shares to be allotted to applicants in 
higher categories In this connection 
it may also be added that the minimum 
trading lots at the Stock Exchanges 
at present are 5 shares of Rs 100 each 
or 50 shares of Rs 10 each The Stock 
Exchanges have also been directed to 
make allotment of shares in lota of 
25 of Rs 10 each in cases where there 
is substantial over-subscnption
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